125 Calling Attention

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

Fivpings oF Enotiry iNio [AC  Boring
CrASH Nriar Piram aNbp Rrporten PoOSSIBI-
L1y o1 A ToiaL Bav ovN FLIGHTS IN AND
ouT o1 InNpIa BY INTERNATIONAL  PILOTS.

SHRI LOKANATH MISRA (Orissa).
Sir, I beg to call thc attention of the
Minister of Tourism and Civil Aviation to
the findings of the Court of Inquiry
appointed to probe into the aash of the
Indian Airlines hocing 737 near Palam on
May 31, 1973, and the 1eported possability
of imposition of a total ban of flights in
and out ol India by the TInternational
Tuderatton  of  Airline Pilots because  of
complaints from airline captains  about
safetv at the main airports, paticularly
New Dethi and Calcutta.

MR, DrputY CHAIRMAN IN THT CHAIR].

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN SINGH):
A copy of Shri Justice Rajinder Sachar’s
report on the accident to Indian Aiilines’
Boeing 747 VT-EAM on the 31st May 1973
near Palam which was received late on
the night of the 21st July, has been placed
on the Table of this Hon'ble House. The
Court’s findings are as follows and I quote—

“Aireraft VI-EAM  had alid  certifi-
cate of Airworthiness and was fully ser-
viceable and was pioperly equipped for
the intended flight IC-1#40 on Mav 31,
1979.

XIL2. The design ol the spread out
of parts of the aircraft structure of VT-
EAM clearly indicate that there was no
structural failure or explosion in the air-
craft in the air. This also rules out the
likelihood of anyv sabotage.

XIT1.3. From the initia) impact point
and the various positions of thc under-
cairiage, the nose wheel and the nose it
is evident that the aircraft was under
power and in normal approach,

XIII. 4. The court did not see any evi-
dence of fire in the air on any part of
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the aitcraft. Fiie started from a point
about 5°8/foym the high tension wires
onwards after impact.

XIU.5. The Engines and all aircraft
systems were operating normally.  There
is no evidence to show that therc was
any failure of either of the engines.

XIII. 6. The avilable Radio Navigation
aids at Palam on 31-5-1973 were operating
propeily at ihe time of the crash.

XIIL7. The Radio navigation aids pro-
vided in the aircraft also were working
normally as is evident from the recorded
evidence and confirmed by the CG.V.R.
transcript.

XIT1.8. The Trim Sheet of flight 1C-440
indicates that the aiiwcraft was loaded in
accordance with the rules and was within
landing limitations. The  Centre of
Giavity was within the prescribed rules.

XIILY., There was no emergency on
hoard the aircraft throughout the fhight
{from Madras to Delhi.

XIIL10. Captain G.P.B. Nair and Co-
pilot Reddv had valid licences for opera-
tion of the fight.

XIIL11. Captain Naih  and Captain
Reddy held valid endorsements and were
as such qualified to undeitake this flight.

XTIL.12. Captain Nair and Capt. Reddy
were medically fic on the dav to under-
rake this fight.

XITL.13. The weather forecast given by
Madias Mct. Office and ke Cuitent Wea-
thet Observations at Palam had tallied
mostlv.  Thc Weather passed at Palam
was fanly accurate.  The visibility  was
200 M which is below the landing minima
prescribed by the TA. for N.D.B. let
down.

XII.14. The Commander and Co-pilot
weie physically and mentally fit,

XIIT.15. The Flight Duty time of Cap-
tain Nair and Captain Reddy weie well
within the Flight Duty Time limitations
aceepted by the I.A. and pilots.

NIILIL. 16. Captain Nair had descended
below his MDA of 606°.
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XIIL17. Commander had selected flaps
to 40° after Outer Marker as for an
L.L.S. approach while he was rcquired to
maintain 15° flaps till such time as the
runway was sighted. The runwav was,
however, never sighted till the caash.

XIIL.18. After lowering 40 flaps dwing
the next 45” the Captain kept on empha
sising on the Co-pilot to look out for
the runway and the aircraft continued
to descend.

XIII.19. Fifteen seconds hefore the
crash the Co-pilot called out the last
height as 1100 feet on Q N.H. which was
acknowledged by the Captain. The last
speed called out by the Co-pilot was 130
when the engine RPM incrcasing sound
was heard. During the next six seconds
the Co pilot still kept looking out under
Captain’s instructions and merely three
seconds before impact had shouted twice
to Open up. Immediatelv thercafter the
aircraft crashed.

XIIL.20. Captain Nair’s incorrect deci-
sion to attempt an instrument approach
to land, even when the reported visibi-
lity was well below the laid down minima,
and the faulty technique of flying and
descent even below the O.C.L. in instru-
ment flying conditions by him resulted
into this crash of IC 440 on %1st May,
1973, at 2157.46.

XII1.21. As a result of the crash Boeing
aircraft VT-EAM was totally destroyed.

XII1.22. As a result of the crash 5 crew
members and 43  passengers had died.
The Captain and Co-pilot survived with
injuries. The details aie as per Ap-
pendix ‘A’.

XII1.28. The Captain, during the final
stages of approach, did not receive the
required assistance fiom the Co-pilot, re-
garding the ‘Standard Call Outs.’ ",

At our instance the Civil Aviation Advi-
ser in our High Commission in London
has contacted the London Headquarters of
the International  Federation of Airline
Pilots Associations in regaid to their report-
ed move to impose a ban on flights in and
out of India. He has been informed Dby
thei1 spokesman that they arc not aware
of the alleged move nor did they authorise
any newspaper to publish any such report.

[ RAJYA SABHA |
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SHRI LOKANATH MISRA: Sir, befoie

ashing questions I would submit to you
that reports of this type, when there is a
calling attention matter pending in the
House or when there is a debate pend-
ing 1 the House, should be placed on
the Table of the House for the use of
Memhers sufficiently in advance. Today
he has just laid it on the Table of the
House and probably fifteen minutes after
Members would be eligible to get a copy
of the statement. Therefore, it has not
benefited Members so far as this is con-
cerned.

SHRI BHUPESH GUPTA (West Ben-
gal): The Report should be discussed
separatelv. T will give notice.

DR. KARAN SINGH: We received ten
copies of the Report only this motning
at 1.30 and the earliest opportunity I
have taken to lay it on the Table of the
House.

SHRI LOKANATH MISRA: That is the
hon. Minister’s internal arrangement. We
have nothing to do with it. So far as
Members are concerned, what we expect
at lcast is the timely placing of it on the
Table of the House hefore the dchate starts.

Sir, it is a matter of great concern to
all of us, because we have lost some of
our esteemed colleagues in the air crash.
Some other eminent persons were also
there. On the whole it has given a fecling
of lack of safety to every air passenger in this
country. During the last so many months
and mav be one or two vears wc have had
at least eight air crashes. Compared to
the flights that we have in this country
the percentage of air crash js tremendo-
usly high. I thought T would not be rude
to the hon. Minister because he has been
trying to do his best. Last time when
he tendered his resigmation it was an
untimely tendering of resignation and
when he withdrew it I thought it was
purely a political manipulation. Frankly
speaking this is the occasion when 1 can
really demand his resignation and I think
the entire House is with me when I de-
mand his resignation. May be he is not
responsible at all for this, but the standard
of the Government could be maintained
only if on occasions like this the Minister

’
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shows an example. Now, T would not
further press that point because it is for
the 1uling paity to take care of it or the
country would measute and size up the
prestige of the ruling paity.

SHRI VITHAL GADGIL (Maharashtra):
You are not verv serious about it.

SHRI LOKANATH MISRA: Fven if
I am two hundred per cent serious about it,
would Mi. Gadgil implement it I am two
hundred per cent serious about it. Now,
Sir, T have certain questions to ash and 1
would beg of the hon. Minister, through
vou. Sit, to reply to all these questions,

SHR! BHUPESH GUPTA: It
onc party suffering  from
hazard.

is only
navigational

SHRI LOKANATH MISRA: With Mr.
Bhupesh Gupta as the navigator in the
cockpit.

SHRI BHUPESH GUPTA:
sard it.

I have never

SHRI LOKANATH MISRA: Sir, firstly,
Capt. Nair seems to have been 1esponuble
for this arr cash. May I know from the
hon. Minister whether he has gone through
the progress report of Capt Nair> He has
squarely placed the entire responsibility on
Capt. Nair. I would squarely place the
entire responsibility on the Department of
Civil Aviation. If you go through Capt.
Nair’s progress report on 8-2-1971, it says:

Progiess rather slow—tends to foiget pro
cedures ** This 1s his progress chart. He
tends to foiget the procedures. On 13-2-71,
1t saver ‘‘His speeds and height not within
Limitations—needs to make proper adjust-
ments on down wind when approaching
cross wind and landing.”

This was said about him in 1971, and
thete are further repoits like the one that
I 1ead out, lmost the same thing, but here
and there, there are some exceptions. After
that, how was he allowed to continue as a
pilot, as captain, and how was he promoted
to become the pilot of a Boeing aircraft?
Who was responsible for it?  Has am
action been taken regarding that?

9_1 RSS/ND/73
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Again, ahout Capt. Nair and Capt.
Reddy, there 1s something: ‘‘called the

proficiencv check in every six months.”” [
want to know whether this proficiency check
was done in regard to those two pilots or
was there any kind of relaxation in that?
This is the second point.

Thirdly, I want to know whether the visi-
bility from the control tower at Delhi Air
pott is only to the extent of 15 to 30°
while in all other inteinational airports the
visibilits is 360°, all round®> Here, in a
minute, T would like to explain. All the
three <ides are blocked, there is no possi-
bility ol having any vision of the aircraft
coming to land unlcss it has already touch-
ed the ground Therefore, the possibility
ot the control tower asking the aircraft to
opwn up again and flv is not therc. He

docs not have

SHRI K. P SUBRAMANIA MENON
(Ketalay-  The co pilot is there.

SHRI LOKANATH MISRA: It is the

control tower. From the tower, if he sees
the aircraft and secs that the weather is very
bad, that it is unsafe for the aircraft to
land, then he asks him to fly again. Here
he does not see the aircraft at all, Any air-
craft coming fiom Calcutta, from Lucknow,
Kanpur from Srinagar, from those sides, he
doces not see, unless it has alreadv landed
and touched the ground. In the case of
the Boeing that came from Madras and
ctashed, he sees it only to the extent of 45°
because he is dumped in a house where
there is a small holo, which is encased in
a plastic sheet or mavbe a glass shect It
is not airconditioned. And they are allow-
ed to work there for more than 8 hours
at a time, contacting mavbe at times 8
plancs or mayhe at times 10 planes, and
they have to keep their heads cool in 118°
temperature of Palam Airport. That is
what they arc expected to do, to keep
theit heads cool and to ask the aircraft
to come and safely land.

And another point is, the jet planes are
allowed to taxi just near the control tower
Their noise is so great that it almost upsets
the entire atmosphere of the cabin there.
80, it is impossible for anvbody to keep
his head cool in such an atmosphere. I
do not know whether the Minister has had
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any occaston to go o and inspect oIl these
things Il hc has had the occavion,  he
should have eren it top priotity What
we need is not a passenger terminal. He
might make it attractive. I thank him for
that  But therc must be a sense of prio-
tity also T the flving hecomes unsafe be-
cause of some lacuna somewheie, it is use-
lcss making the main structure mote attrac-
tine because then you would not have a
passenger.

MR. DEPUTY CHAIRMAN: How many
mo.c points?

SHRI TOKANATH MISRA.  According
to the 1t'es (vay person working in the
contiol tower has to go n the aircraft
which 18 called ‘‘familiarisation flight”’
After 1960, T am told, nobody has had the
oppot'mits ot having a famiharisation
flight. Familiarisation flight is one which
oives an oppotunity in the contiol towel
to have a first hand knowledge about how a
ptane flies and what are the diffculties of
landing while comng to land and while
taking off [ 'his training has not been
givin to ambody after 1960 Therdforc,
much of their (ficiency has gone down,

In addition to this I would bring to vour
hind notice certain other facts  The Fite
Services in the Delhi Palam  airport are
not cnough as a result of which the Air
Foice Fite Services had to be summoned
41 dmes in eight months.

MR. DEPUIY CHAIRMAN:
finished®> You
nttes.

Have you
have already token 15 mi

SHTRI LOKANATH MISRA- Onc or two
pomts more. Su, this is a technical sub-
ject and. therefore, vou will have kindlv to
bear with me T am not a technical per
son but T have tried my level best to po
into the technical points as far as T could

Siv. the pilot training here has been
defective. This does not conform, T am
told, with the standards laid down by the
IAT\ Coming back to the point, I am
extremcly  sorry for the way the Indian
Aiilines have been functioning and it is a
matter of great regret that the Department
of Civil Ariation has also become a party
to the air craches because they have been
defectively functioning  the control towers.

[ RAJYA SABHA |
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I would tke the hon'ble Minister to ex-
plun to the House what action he is taking
buoause the passengess have becomne panichy
in this countrv  Nobody now appears an-
xious to go Dv planc [ have been saving
a lot for years. Still theic 15 no improve-
ment.  There was some improvement for
sometime. It has again become rotten.
The services arc awful as far as the tele-
phone savice goes.  You go  on ringing
391203 or something but nobody hothets.
Either 1t does not function or nobody
be thers. That may be your experience too.
lhey have only one telephone at the Palam
Airport and you will never get it. You
Ao not know whether the planc is six
hcurs late or four hours late. So much
national time is wasted. All these things
mist be attended to if you want to hing
in efficiency  to  this particular Ministiy,
During the last thhee o1 fomr ycars  the
cflciency has gone down <o much but |
de not know whom to blime [ would
only hold Di. Karan Singh responsible tor
it hecause 1 have told him repeatedly that
his officials have not been {unctioning pro-
paly.  Thetefore, ultimatelv he would be
the person who would takc the blame You
have to take the blame squa Iy because von
ate the Minister responsible in a dymo-
ctatic set up.

DR. KARAN SINGH Sn, T entirely
agrec with the hon. Meniber when he said
that the_crashes that have taken place 1n
the Indian Airlines are most deplorable
ard it is indeed a matter of gieat regret
for everyone. In this particular case. the
tegret is heightened by the fart that we
[o t «ome Membeis of Parliament and our
cc'liagne in the Manistry.

Sir, betore T reply to his gestions, T mav
m two nunutes, sav that we have taken a
pukage ol mcasures recently to tone up
and the administiation both of
the Indian  Airlines and of the Depart-
ment ot Civil Aviation We have changed
vy drastically  the check  procedures for
Indian  Airlines pilots. Whereas previously
panels wcare drawn up in a different man-
ner. now the DGCA has drawn up fiesh
panels.  Fiery Commander is being put
thiough ceitain new tests and several Com-
mandets who have not been able to pass
those tests have been taken off command.
Also the breathaliser equipment has been

mpmove
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And
have been taken
to mmprove the working of the aitlines.

intilled in the fowr major airports.

vartons  otha measures

v e oas the Civil \siation Department
v concerned. this depditment aiso has been
in opciaton for manv sears and it is our
wholc stuctwe and func-
this  depavtment neads 1o be
locaed ntoe afresh, <o that it there are any

fe tma that o
ttornng ol

weaknewses in the light of modern aviation
reguicements, they can be ramoved  For
the Goveinment
@ conunittee, s the hono House knows
under the Chainmanshp of My J R D
Tata and including An Chiel Maishal P G
ILal who, on the Ist ef August, is going
to 1ake full time  Chairman-cum-
VLinaging Ditector of the Indian Aitline,
to look mto the «ntite stiactn ¢ of  the
Civil \siation Department and let us know
what tmprovanents need to be madc

s purposc, has st up

OVOYds

SHRI BHUPESH GUPTI'A:
tepresentative of the workers on that com-
mittee.

LThere is no

DR, KARAN SINGH:  But T have had
owasion to speak to the Chanman of the
Union. I met him just vesterday and 1
specifically asked him Lo be good  cenough
to prepate his proposals and his suggestions
<0 that thev can be put before the com
mittee.

SHRI BHUPESH GUPTA: You have
taken threec people on the committee—Mr.
Tata, your Secrctary and the Chaiiman of
the Indian Airlines. Why not a workers’

representative?

DR. KARAN SINGH: T can aswne the
hon. Membar that the wotkars” point of
view will be carefully considered and given
full weight in the commiltec.

Si1, the hon. Memeber has also rgiscd two
o1 thiee points.  Of coutse, when the
hon. Member 1eads the repoit, several of
the qustions hie has raised will be answer-
ed thaein. 1 must again 1cgiet that 1

could not lav the repoit on the Table
carlicr.  Today was the carliest T could
do it. [t is true that Captain Ny s {lving

1ccotd has not been biilliant and  mam
of the remarks that the hon. Manber has
there. However, it is alw
these adverse  remuarhs

mentioned are
tiue that despite

[ 24 JULY
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he has baon fiony tme to e duly Cered

by the vadous chaoh | ocduie tat ane
thete.

SHRT RHUPESH G PLA Iavoun
tism.

SHRI GO AP BARBORA (Acsan)-
he 1duad ¢ anyv big gun®

Was

\
DR KARAN SINGH. Not that I know
o 1T do not
But as 1

chany d om

i1s rcdatad to.
now  drstically
ciecking poocedin o8 becanse we

lnow whe he

sl we have
alse ore not tisfred with the procedures
I do rot proposc to
g0 into great detatls, but the wav in which
the pands of mstiuctors and check pilots
[ thiok, {ulls
Vatious changes have been made.

that e the o« noy

wore s lected, was not Satis

factony.,
Lsoraands the contiol towe. T isited
MRV L] 1s tiue that this
tower Ay certamnly not oy good as it should
he  Hoiv pact of the cquipment that we
inherited whon we took over Palain
the old svetem Tt wes T think,
one time

the tceently, Tt

{tom
tie Air
W have
the <onstruchion ot
tover n

Torce contiol tower al

aned sanction ‘o

noy
PPalam

The sanction was issued vesterda, A nrw

an enfneiv nes contiol
with toal visi
const,ucted And
point that the hon. Member did
not mention i< that certamn services are at
Satdarjung still  These services will also be
brought into Palam and in this new cont ol
on a4 top priority  hasis, will
alco be anstallell,

bility 15 goitey to be

anotha

tower thev

\s
canad, T oam

as familiarisation fhehts are con-
soiry 1T do not hwe  that
informaticn with me immediatdsy, but cer-
tamlv it 15 an interesting point and T will
act it looked o, Regarding ine siyvrees,
ceitainly we called upon the Air Force
lire scrvices whenever necessarv, and this is
as it should he because we must takhe the
mavimum  advantage of whatever facilities
But apart from that, we have
ourselves now decided to place orders for
(rash fite tenders in India and abioad. 1
am hopeful that within a reasonably short
paricd  whatove
be made up.

are there.

deficiencies there aie will

SHRI 10OKANATH MISRA:
question, Dr. Karan Singh

Only onc
Why  didn’t
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you take these dedsions earlier-  Onh
after this crash all these things have been
brought to your notice. Who weire tespon-
sible foir concealing all these facts from
you?

DR. KARAN SINGH:
there was any attempt to conceal.
lopment and modernisation of airports s
But there were shott-
comings, we know it. Paitly it is a ques-
tion of 1esources, of how much moncey the
Department has; and patly it 15 a ques-
tton of what piiotities should be given.
We hope we will get as much money as

It was not as it
Deve-

4 continuous process.

will he 1equited.

SHRI SHYAMLAL GUPTA (Bihai): Mr.
Deputy  Chaitman, Sir, the statement as
mentioned by the Minister does not
mention one point which was reported in
a nowspaper on the sccond or third day of
the crash that the Captain was making love
with the Stewardess in his cabin. It has
not been deared anvwhere although 1t was
mentioned in the newspapers.  Sit, these
things aie verv vers common these days.
In the Hindustan Timcs of July 22,
was a4 mention that ‘‘pimp pumps
pemits fiom VIPs”.  And high  placed
pcople may be cntangled into all these
tackets  The Captain or the Pilot should
not be allowed to talk to the Stewardess
when they are fiving. Moreover, Sir, will it
not be possible to havc men stewards there
instead of women? Now, the Indian Air-
Lines have a monopoly. We can do awav
with the beautiful girls so that the Captains
or the Pilots have no time to lose on such
things and avoid to some extent such acdi-
dents. Dr. Karan Singh is a philosopher
and a followcr of .\iabindo Ghosh. On
the Avro question, he tendered his 1esigna-
tion and it was taken back on the insis-
tence of the Prime Minister. Now, this is
a much greater tragedy, as mentioned by
my colleague, Mi. Misra. And he has
not 1cplied to that question.  His call of
wnsiente was there at that time. Where
has that gone now when so many lives
had lost®> Morcovar, after the 3Ist
of May incident ihere was a report in the
newspaper about a Qantas flight where the
Control Tower was not able to control, and
it was only through the ingenuity of the
pilot that a collision was averted. Other-
many lives would hate been lost.

hon.

there
out

been

wise,
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Lherelore, Sir, on behalt ot the House,
1 would askh Di. Kaian Singh w0 {ollow the
advice of our late Smi Arabindo to be ven
honest in s duties as a Minister,  Other-
wise, it does not look nice for him to caiy
on as a Mmister in such a responsible post.

Sir, it was 1ported o the  obsanver”
London, which was quoted in the Tadian
press, tnat the International Federation of
Aitline Pilots have decided that thev shall
avoid TIndian aitports which are unworthy
of landing and taking off.

MR. DEPUIY
dlready

CHAIRMAN.
them,

He has
1eplied  to

SHRI SHYAMLAL GUPTA. 1t they do
that, what will be the fate ot owr much-
ttnmpeted  foretgn exchange  carnings of
60 «rores of 1upces by the towist trathe>
Sit, I challenge D1, Karan Singh if he
can deny that this is a very peltv amount
ol moncy 1t you consider any small coun-
try m the west which eains much more
than what we, a big counuv like India,
carn tourist tiaffic S, I am
to note that the worthy Piime Minis-
ter who has such a2 mandate hom  the
e cpuntry is surtounded by incapable

from the
NOERY

Ministers.  Well incapacity is cvenvwhere,
We <ee it evenn dav Even now the Com-
mace Minsta was bang  hedkled

Wiy do they not appeint av Ministers
people who are good adnunistrators . . .

MR. DEPUTY CHAIRMAN: Let

us not
discuss  the  phitlosophy ot Munrsicrs and
how  Ministers should be  appoint.d

SHR1 SHYAMLAL GUPIA: The Fiime
Minister should go bevond party hnes and
have good adminisnators av Ministers 1q-
tha than appoint Ministers who are not
tapable of functionmmg in g Department.,
I have the greatest regard {or Dr. Karan
Singh who is a very good wiiter, a vony
good philosophet and cverything e, But
he is not necessarily a good administiator.
I would like the Minister to
lght on mv questions.

throw some

DR. KARAN SINGH: Wiuh 1egard o
the question ot the airhostess, 1t has hoen
spedifically dealt with by Justice Rajinde
Sachar in his report and he has emphati-

cally aejected amy suggestion that it was
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as the honourable Member says, i any way
a cause of the acadent 1 the hononrable
revds the report he will see that e o
pages have been davoted o s 1
also stvoand T must categor wally
with the  honourable  Mamba
that all <hould  be

phine wd vhomd  be

tour
st
disagtee
whant o he
tlahenn ot the
<ub renated

SV ourls
bovs
thae b opaso el sod that i
this

onc of the fcw

s overy unlanr o 1ge of women s b
owasions anl anc
of the v carcas which are open to oun
oung anbs and T do not ik such
sugacstion 15 a fan once [ othink 1t s vony
unfant to blamc the acadents on the gubs
Pilots are men I anvibing  th o hoot 1

on the othar leg

this 1

Inan the quesunn of rewgnanion s

tised T oshould not speathcally adar 1ot
Shit Lokanath Misia sard 10 axd Shi
Gupta atso rased it But because 'ho1s

really a personal matter, I am not quite
sute whethar  this realls should be men
noned  But as the honowrabl  Mamba
nienuoned 1t, T would sav only two things
It was not the Avio aash I had dd! ndad
on the fleor of the House the \wio as a
planc which was anworthy a d which vas
safe  And when 1t aashed on o tamp 3
fight T at that tume assumed that pahaps
I had been misleading the House an'l the
nation  Subscquently  of cowrse 1t trans-
pual as the Judge has hdd  that the
But at thc time when I
submitted my reagnation Iothought  that
pabaps I should ik upon mysdl the
yesponstbhility: because T had consstently de
of the House
I think uashos
was 4 aash

prot way diunk

funded the \vio on the Hoo
That v a diffirant matia

Uihe place Fyven today thae
andd vou must have scen the nowspapa 1c

port  Crashes arce taking place in various
countiies, cvarvwherc Nobody  hkes a
aash  But onc has gt Lo look nto the

crses for 1t and try and see that it does
not 1ccur Wath aegard to the Qantas cpt
sode 1t 15 a peecubar episode  and an
unfortunate onc Tt 15 tiue that the O ntas
ptlot madc a complaint  As soon as the
complaint  was rceanved  the  ITS cquip
ment was recalibtated Tt was found to be
all night  Subscquently we requested cvery
plwnc which came m o speaficdiy com an
on IS and give us then readings *od we
found that on the thicc days, 19th  20th
md 2lst out of 44 anaaflt which used
1 1 uraaft put i a vepoit that it was
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satislactory and there were one or two

umsatistactory icports So we have also re
calibrated 1t agarn T may nform the ho
noutablc Mcmbers that s g
abtmdant  precwaton Ioam getting a 1c¢
presentative ol the manutacturers of this
TS cquipment  He s flving  out from
Tondon todav on an An India plane and
he should be in a day or two and we will
gan 2ct the manufacturas to rcchech 11
because T owant to assure the honourablc
and  the House that 1t s
m ot own mtaest and i the na
tional intcrest that of there 15 1n fact ans
waakness we should get at 1t Thae 1s no
question of tiying 1noany way to hide a
wethness o to cover 1t up because that

measme  of

Mcmbers YO

nuuch

would be disastrous  That 1s what we ate
domg now Ay far as the otha patt 1s
concernad 1 answaed 1t n o omy catha

statement

Y IR FF @ (IFT w3w)
ELECIRIGEEACC MR il ric o il
gifies gz 21 g f& sem
FEI IHMAKT ® AT IF 417 A
HER fFa g AR gHE § awan
IR AT FAAT Fowawa fear
g A ITHT IR FIE FT JeaT Ay
#1F I @ S s,
g §—-sa 5 owas s
g FoE A AIFT A6 I FY
™ g AT AT T ¥, wAY
wfeorg FOT F AT J@T ;T FY
FE 1 TEdew ¥ aiX ¥ Y, WA
Tz grm, f& gaar A ¥ e
TIAE g, AgA FHI g1 R 7ug
ST =t 7 R 3T @w oamr Y
WX HTTHT A HIHRQT 7 g9eq
F gl & #W gET W FT
Y 98 eqT9 FAT TG THTY qU
Feg &1 fFm F A ¥ ogmga
TEd AT T Agr T ?

AT gW 70 TE & & w0 oag
a9 & 7 @@ AgT §1 ogw
ZaTs FEIA FT ATEAS FT G 4, ITHY
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T@ g qREAr, 3W AT & AT
smar agr ot fF oz owwie &
g W@ RN A AU, IHH! IATZ
F¢, WL A FARTIR TF AT
JgHET 9 I WA 97 I @ A
gawr fFAT F79F, 79 qifeEd 9%
a7 @gr faar 411 # ST Angar
g, 9991 an Far HT qHET F AR 7
grE a Fal fEre @ Wi 3
g 9 gz sam v IwEr qreEEr
zg qfyee ¥ fam, 3@ ®=® &
fau & A gg TAH g FH
e Fvw &1 g g fem wan?

gy a@m 9 FZ ATAAT AT
g & mraga g (6 gdear 8 o
T FEA AT F TEEHEH &
T ¥ fagFw O % 39H AW g,
ag 3% % qG FT W AT Al
Y IqFT OF FHAA & fAw
FT FT AT Y@y FA A Fl
gy oA faam & sesfifaad &
ff @Emmar a9 & AT 7 A
afz srad @gEaEr qE A AT IEE
FT FO 7

far 9 AF  Ag 99T g &
Fr W fasey FAESES wE WA
2 gax fawrA=resn W aga A
¥ gg fawaa & g f5 g @&y
S ®%9 A FL W@ 7, AFA0E
¥ gETaar AEr w0 g0 #AT SAH
¥ gfustsr #1 a8 favma 9@ 87
oy wefear & 0% qEHe A
farag & A7 FT IR H ;AT 47
fB ft 94 A FOF gATE B
# ggf gEear gE o7 39 gHg «v
AN VIR I A A A A
FogwT) T rH W F AFEE FA
T WT A IFWH T F 7 FE
#ofaw owEd owmrR demr oWt A
Fr?
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oo w0 fag: srewmfs  wEEw,
WEl qF FTA AR F AAC FT
g, ®HY uvA W asdew § @
g fF I 3 4@ 7@ 2 fE—
Capt. Nair and Capt. Reddy had
valid licences and endorsements.

a2t

TAE A T ORARE T AUNE
FH & A
St sggmEm vt AW 39

T 9l AT FWT AT GHIEA
CUETIRC e I S

o w0 fag;, S oAgr) Q@
SINET AE E G§ FHIHIAAH
JIET W IT g9y RRAUFET Sa%
g1y #r fEar gomm ag sAsTd
A aE AET 2

)

S T oaw &/ osElr Wy
FE[ ARo THo UA: F FIT 7
7z &w % famw  fe7 f@ g oan
Ao TAo Uxo FE I @I AT,
29 WE & Ao UFo Ao
U E AT AT W & F9E
¥ R gwwr glifewEst A
FA F A FEw fau Gy ¥
g gua  fauw o) 93 TSRy
F97 F ot Fgr §F A S
UITETRE FT UACHA gA 9T 39
T3 A Fr w97 fF wre ueo
T§e {7 g1 ¥ gEE AT Fr§
gg T g1 H AT w1 ¥ oag g
5 & it geEkea uzg §, zAd
q1 9rEde &1 wOHET A9 ¥ Ave
FET ET 21 faar vy & a5 uw
ZRET TF ATFFAT §, TS & q19 Ig
AT A HIAT 21 W T L]
T FA FL I & AT qEAC AT AV
ERRACE I S N B
AfET | F® W A% weAr mraEt i
TN zEm “wma,” o, oaw oaw T3
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Ae FeAr afgui wdfro geev
St & #gr g f& Fed fiy oo
TAferg aET gg ),

ugwmfa #gRE, aga A &M
T FF E, FEH AT A AET
#gr 5 38T Ardowmromde W Fw
TRAT B AR AT AT FATAT, Ao A F
S F A, ga dfaae B
BHIR 999 FATENENT &, 399 Afera-
WA FEET B St o gard
TES WA & IO gH 99 W §
AR IWF TAET W1 ARdA §
e Wt wlafafy #7 gafqo geam
g qifF gAu aw FT FE qAAT
Ll )

il 9w ®AlT (ST wEW)
AT Fge TEX FH AV HAEY
FAATAT |

To ww fog: w=1 A% wa
TET FT GEEY @ SHF T ¥
ag favia fFar mm g & saar fav
¥ F9T FART WAW OHIT I9H
faat gfagmt N aEmmEar @ef
ag & & STEr

v
2

st e it &Y e
", TS #9TE g8 9 9% AT
CESE IR - O B o O S
frar 1 o feq a@ guewr g
ofr 3% afgw FIIA AT A AT AT
T A T FW AG FT T A
% 3q A 7 g q@1 o491 v ¥
ax & VT AT E AT qE 7

To wo fag  ww T AR
T U wE T 91, Tl 34, s
TG oW wRT ) IR qer 4r fF
T4 aA &1 I w4 feyr war @7
FqIA AT I IF AT { AT ATAT

)
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g1, 9% FTAM W g AT TN
ERR O (LA GO SO o B
q T4 IAT ® WUROA & (AU qmg
=T faar AT

SHRI HARSH DEO MALAVIYA (Uttar
Piadesh): Sit, we all agice that the Boeing
Gash 15 @ very sad event and we have lost
so mmy saluable lives  Bueto Sn when
man lives are in danga and when our
national piestige is at stake it is proper
that we sprak vay franklv (ven to the
pomt ot bany haish.

Sir. my own feeling is that the Palam
anport has boen n a state of utter mess,
I will gre you some xamples T myself
went there on the mottow ol the accident
a1d 1 was there for some time. You will
be snpriscd €o know that for three days
in the lounge where the passengets o
ming from abroad stav, there was no wa-
tar' Theie was no water for three davs,
Sa, at Palam aiipoir!t  Then, Si1, the
amhulance unit there has heen practically
cut of order and this was biought to the
notice of the authoritics about two vears
axo  Bur, Sn. on the dav of the aash,
¢»n then, the ambulance wunit was not
wothing and the engine did not stait and
tae bus did not move.

Then, Sit, the fite ighting  equipment
ticre was uttaly n disuse and it did not
vorh at the tme of the crash Nt that
these things weare not brought to the no-
e of the higha authoritics T do not
rican ot honoutable Minister  But therc
1» the Ditector of Operations .nd there are
certaun other  higher officas, th bada
<ahiby”,  there, and 1t was brouzht to
thenr notice and  nothing was done. 1
vould appcal 1o the honourable Minis
ter to make 1nquities from lowa people,
fem osmalla peeple hhom the ooolics and
othets working there and vou will find
that these are facts.

There is anothcr thing also. Su., T speak
subject to cortection. T am to'd that the
weather radar at Safdarjung records the
weather and there is a telephone call to
PPalam and this is how they work It 1s
fantastic, because, Sir, we know what sort
of a telephone system we have. These are
all <ome of the things.
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SHRI SITARAM KESRI (Bihar). Is it

a complaint against the telephones also?

SHRI HARSH DEO MALAVIYA- About
telephones, it is all 1ight. But at least the

weather radar should be there.
Ol comse, Sit o honoutable Minister
was abroad when the sad tiagedy took

placc He was 1n some toutist conterence o1
some such thing, I do not know. Well,
he was kind cnough to fly back and ap-
point a committee and fly back again to
Baicelona. Was it so important for the
honourable Muinister, after such a tiagedy
had taken place here, to go to Barcelona?
Could he not have stayed back here at
that time* T do now know whetha he was
kind enough 1o wiitc letters of condolence
to the families of those 48 passengers who
died. [s it <o important tor him to be
attending an international conference in
some part of the globe o1 is it impoitant

for  the Minister to be here when the
tiagedy had taken place?
Now, Sir, T would like to draw the

attention of the House to the landing aids
at Palam. Sii, Palam aihipoit has several
landing and navigational facilities. These
arc: the Insbumant Landing System. the
Airport Surnvdillunce Radar, the very High
Dicquency Omnt Directional Radio
th¢ Non-Ducctional Beacon, et Besides
these  there s the Distance Measuring
Equipment and the Direction Finder. Ex-
cepting the first two aids, all the other
msthuments  are old and dilapidated and
thoy are of Second World War vintage and
hate been brought back {rom surplus
stock Ihe first two aidy were, however,
not working, that 1s, the ILS and the ASR.
The first two aids were not working when
the plane crashed. The Instrument Ianding
System was out of order from May 29 and
the Airport Sunvcillance Radar was out of
order from Mayv 24

Range,

Further, wc¢ were told that some cables
were not teplaced. It is fantastic. We get
at Palam <o many intetnational airlines.
We are a country with a reputation. And
we do not have replacements! The least
that could havc been done was that there
should have been replacements provided in
cases of an ecmergency

/
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Now, I want to draw his attention to

another  thing. The Director of Opera
tions and other high-ups, it seems, in the
entirve Indian Aithines administration are
appaently a set of * bara sahibs’’; so are
even the pilots  These  bara sahibs’ when
they speak to a plain dothed and simple
ladyv, who tries to spcak in Hindi, they
speak in Fnglish. They are anglicized. they
ate not patiiotic Their whole demeanour
and thenn whole approach is not very
conducive to our feelings.

[ have got a communication from the
Indian Commercial Pilots, Association and
it is said that in 1955, some of the weak
charactetrs who are given to alcohol have
had to give an undertaking to the then
Dirccton - General of Civil  Aviation, Mr.
1 C Jain, regarding good behaviour and
adherence to the rules. Duc to circums
tances, today these verv gentlemen are oc-
cupving  hey positions and they are per-
sonal friends of the Director of Operations,
who were found guilty in 1955,

Then, Sir, the Hyderabad Court of
Inquiry has attributed the Avro crash near
Madurar on 15th of March, 1973, to the
Pilots who had undertaken the flight after
consumption of alcohol. Justice Mr. Kup
ptswann has pointed out that Indian Air
lines and Director General of Civil Aviation
officials, inclusive of the Diector of Air
Safety, had full knowledge regarding this
pitot’s (Instructor) addiction 1o alcohol.

Then, Sir, it was also agreed that all
ptlots will undergo Breath Analyser Tests
before gommeg on a flight. But this order

has never been carried out.

Therc aire some other points. ..

MR DEPUIN CHAIRMAN

must wind up now.

You

SHRI HARSH DEO MALAVIYA: T
shall take only two minutes moie.

There are cases of Aircraft Maintenance
Engineers certifving airworthiness of the
aircraft without possessing valid qualifica-
tions and authority. In July 1971, Boeing
aircraft were certified at Madras bv the
Dv Chief Engincer without valid authority,
On 20-12-71, Svc 421 was operated by Opera-
tions Manager, Delhi, without the current
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licence rencwal check This executive pilot
of Indian Airlines had not flown F 27
aircraft for a pertod of couple of years
prior to 20th December 71 Captains Nair
and B N Reddy, the two pilots of the
itllfated Boeing aircraft had also not under
gone the proficiency check 1n the last six
months which, if done in appropriate time,
perhaps would have detected deficiency ot
the pilot This 1s something very serious
I have the highest regard for our hon
Minister He 1s a great gentleman He
15 a learned man He 1s a philosopher But
I must admt the House must admit and
the nation must admit that his management
of this very important portfolio has been
far from satisfactory While I would not
demand his resignation, 1t would be worth
while 1f he does a sort of self criticism
and tries to find out himself whether he 1s
the proper person to manage thus portfolio
or 1t may better be transferred to some
other person and he may use his talents
anywhere else

DR KARAN SINGH  Sir, the hon
Member has raised a number of points and
very many of them are valid 1T think there
1s no doubt that our system of training
and cheching and the organisation of the
vartous services need a good deal of 1m
provement The hon Member has advised
us self introspection 1 can assure you,
Sir, that this crash has come as a very
deep shock to all of us and from the very
day that it occurred, we have been looking
carefully and closely into the various struc-
tures It 1s not as 1f we were not consider
ing them earlier But certainly this terr
ble tragedy lent a sense of urgency to the
whole thing As I said some of the weak
nesses are due to lack of resources Somic
of them aie due to insufficient and 1nade
quate organisation which we are also trving
to remedy

Sir the hon Member mentioned two or
three points I might say that ILS antenna
was damaged on the 29th mght due to
storm Now, anterna 1s not a sort of thing
which one keeps 1n stock Within 12
hours 1e on the 30th mormng an order
was placed in London for the spare part

As far as the surveillance radar 15 con
cerned, a fresh cable was available 1n our
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stock  Naturally one had to find out where
the trouble was and then only the cable
could be replaccd It took a certain amount
of ume Durnng the course of his remarks,
the hon Member said that our airhostesses
were not patriotic I don t think that 1t 1s
really so

SHRI HARSH DEO MALAVIYA 1
said so about the entire crew

DR KARAN SINGH I do not think
it 15 coirect to say so Certainly, there
may be certain weaknesses and shortcomings
I thank that it should not be on record
After alt 1t 15 a very grave and serious
charge

SHRT HARSH DEO MALAVIYA In
anv case they are extremely anglicised

DR KARAN SINGH As far as surveil-
lance radar 1s concerned 1t 15 at Safdarjung
Awrport It 15 being shifted to Palam Air
port shortly TI'he hon Member said that
I went to Baicelona in connection with an
International Tourism Conference I may
say on a point of personal explanation that
it was not an International Tourism Con
ference It was a meeting of the Air India
Officers from all over the world  They
had to collect at a certain place and the
entire performance of the Fourth Plan had
to bhe looked into and the perspective for
the Tifth Plan had to be worked out This
conference needed a great deal of prepara
tton When the Judge was there, there was
nothing further to be done immediately

Sun the hon Member also mentioned a
lot of other points He was apparently
reading from some documents There were
auous points with regard to certain ind:
viduals I do not have that document with
me  If he will be good enough to let me
have that document, I would certainly sup
ply him whatever further information he
would like to have

MR DEPUTY CHAIRMAN Dr Z A
Ahmad

SHRIMATI SITA DEVI (Punjab) My
name 1s there

MR DEPUTY CHAIRMAN Your
name 1s there But your party has already
been called
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SHRI JOACHIM ALVA (Nominated): It
is a very important matter. You allowed
the opener to speak for so long.

MR. DEPUTY CHAIRMAN: I
allow you. Please take vour seat.

won’t

SHRI JOACHIM ALVA:
on your part

It is wrong

MR. DEPUTY CHAIRMAN:
cording to the procedure.

It is ac-

SHRI JOACHIM ALVA-
important matter.

That is an

MR. DEPUTY CHAIRMAN: May be.
There are so many other impottant matters

also. Yes, Dr. Ahmad.
(Interruptions)
SHRIMATI SITA DEVI: Mx point of
order.
MR. DEPUTY CHAIRMAN: Your

point of order has already been made and
I have also told vou that it is not a point
of order. Yes, Dr. Ahmad.

SHRI JOACHIM ALVA: You had no
courage to stop them but when we want
to speak ...

MR. DEPUTY CHAIRMAN: Mr. Ala,
please take your seat. This is not the way
to speak in the House.

SHRI JOACHIM ALVA: You won’t bar-
ricade them at all. (Interruptions) My
right

MR. DEPUTY CHAIRMAN: Your rights
are very well protected and I know how
to protect the Membery’ rights. And it
is not anybodyv's monopoly here that he
should he allowed on everything

SHRI JOACHIM ALVA: M-
there.

name is

MR. DEPUTY CHAIRMAN: So many
other names are there  Mus  Sita Devi's
name also is there (Interruptions)
There is a procedure which I will follow
and nobody is going to dictate to me what
procedure is to be followed just because
it suits him sometimcs (Interruption by
Shri Joacham 4lva) ... You are not the

[ RAJYA SABHA ]

to a matter of 148

urgent public importance

opener; I can’t help it. If you had given
notice first, probably you would have got
that time. ;

SHRI JOACHIM ALVA: Three minutes,
Sir. You have given him 30 minutes.

MR. DEPUTY CHAIRMAN: That is
my discretion; I may give him one hour.
It depends on how things proceed in this
House. (Interruption by Shri Joachim
Alva) This is very unfair Mr. Alva .
(Interruption) You are very unfair. You
have been given more chances than you
actually needed. So many times you have
been given chances and just once when
you ate not given you get up and create this
kind of a thing. This is very very bad . ..
(Interruptions) You are not the onlv
parson concerned with this serious affair.
What about Mr. Kulkarni? He too has
been sending chits but he is sitting there
silentls.

(Interruptions)

SHRI SITARAM KESRI: Deputy Chair-
man, Sir, my humble suggestion is, while
so many Members herc want to talk on
this issue . . .

MR. DEPUTY CHAIRMAN: If you
want to discuss it you give notice of a
motion.

SHRI SITARAM KESRI : Why not?
I shall request the Minister, the House
and jou, let there be some discussion; let
us fiv some lime—two or three hours—be-
cause 1t 1S a very important matter.

MR. DEPUTY CHAIRMAN-
give noticc of a motion.

You must

DR /. A, AHMAD (Uttar Pradesh): Mr.
Dcputy Chairman, Sir, I do not want to
put forwaid suggestions or proposals of a
technical nature because I think I am not
qualified to do so. 1 can pick up odd
things here and there (Interyruption)
I ST, I qrT ST av § 45 913

Sir, pleasc continl her or T will sit down.

MR. DEPUTY CHAIRMAN: Mrs. Sita
Devi, are you taking your seat or are you
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going out of the House? You can’t be
standing there and giving out a speech.

UF AAA q@eq: 984 o, aF Sse
HITT |

MR. DEPUTY CHAIRMAN.
most unparliamentait.

This 1is

DR. Z. A. AHMAD: I do not want to
put forwaid any suggestions of a technical
nature because I think I am not qualified
to do so. One could pick up odd things
here and there, from reports and from
newspapeis, and make a show of being very
profound or being very knowledgeable. 1
do not want to claim to be knowledgeable
on the subject, but I think there 1s some-
thing very seriously wrong. In our coun-
try the weather is good, we have all sorts
of facilities. We have instruments, we have
talented flying staff.  Still, why should
there by repeated accidents of this nature?
I think the Civil Aviation Department has
to be shaken up properly, and I regret that
an accident ot this magnitude should have
become the excuse for shaking it up. It
should have been shaken up much earlier.

.(Interruption) . I think this lady
cannot be controlled by you. She has
comc to the front bench.

MR. DEPUTY CHAIRMAN: She hap-

pens to be a lady!

DR. Z. A. AHMAD: We submit to the
ladies in ou1 own home all right but should
it be so in this House also?

SHRI NAGESHWAR PRASAD SHAHI
(Uttar Pradesh): Bachelors cannot control
ladies!

MR. DEPUTY CHAIRMAN: It you
want to say something to Mr. Om Mehta
you say it: he is not disturbed.

DR. Z. A. AHMAD: 1 think there
seems to be something seriously wrong.

SHRI JOACHIM ALVA: You relax, Sir,

you relax.

MR. DEPUTY CHAIRMAN: I am re-
laxed but you are always tense, Mr. Alva.

That is the trouble.
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DR /. A, AHMAD : 1 am glad that

they have been <haken but I do want to
narrate a very sad experience I have had
personally on that day of the accident.
Then I actuallv Dbecame anti-Civil Avia-
tion Department and I abused the officers
quite a fot. I 1cached there at 10 o’clock.
I want the Minister and the Deputy Mi-
nister to take notc of this. The bodies were
lying there. I dctected one body: I recog-
nised one body; [ identified one body.

SHRI K. CHANDRASEKHARAN
(Ketala): You mean 10 o’clock next day?

DR. Z. A. AHMAD: Yes; next morning;
it was 9-30 or so. Satish Loomba’s body
was identified. His wife had come there;
she recognised 1t she gave the certificates
and other things. I asked the police to
hdp us 1o shift that body. He said no,
no  We cannot do anything.  All  the
bodies will go together to the hospital.
I said, what 1s this; we are about 4 miles
away fiom the town; the taxis cannot be
brought there. You can requisition vans;
you can 1equisition buses. For any odd
dcmonstiation  here some ten buses are
standing full of policemen to beat up the
people. You cannat requisition buses to
take these dead bodies? The policeman
said, these are the orders; we shall take
them to the hospital or you can have your
own private comeyance and take the body.
I got quite annoved. Then I thought that
pethaps these people have been killed by
the mistake or bv an accident connected
with the Airlines and so the Airlines must
have made some arrangements. I went
round and round searching for an officer
of the Airlines in order to get one means
of conveyance to shift that body. Till
about 10.30 or 11.00 there was no one
available. There was one jeep of the Air-
lines. This is the fact; I have seen my-
self; no one was available, Your officers
will Dbe telling lies if they tell you they
were there. I <aw no responsible person
of the Airlines looking after those dead
bodies or making arrangements as to how
they are to be taken to the town. At 10.30
or 11.00 a South Indian gentleman, an
officer of the Airlines came. They are all
busvbodies, preparing some sort of pro-
forma and nothing and nothing. I told him
I am a Mcmbcr of Parliament. T intro-
duced myself to him. Then I told him
that I want this body which has been duly
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identified and cleared by the police to be
shifted from here to No. 4, Windsor place,
our Party office. He said, I cannot do any-
thing; I cannot help vou. All those bodies
we shall take together, just as in the Air
Bus they take all the bodies charging
Rs. 4/-per body. I am glad that he did
not say, 1 will charge you Rs. 6/-for ta-
king this body. He told me, it is not my
responsibility. I said, Damn it; is jolly
well your responsibility; you have killed
these people. You make arrangements for
their transport from the airport to the
town when they are alive but when they
have been killed you say it is not your res-
ponsibility to move their bodies. You are
so cussed and callous that you cannot do
even this much. My blood started boiling.
I thought this is Dr. Karan Singh, this is
Dr. Mahishi. His body was lying there;
his wife was fainting and this man says
it is not my responsibility. I got wild.
I was ready to beat him up. I rolled up
my sleeves. Some workers were there and
I called them to beat him up. And I must
give credit to those workers. They said,
no sahib, we will take that body for you.
This was the position. Then at 11.00 or
11.30 a van appeared from somewhere. All
the time the sun was burning and it was
a very difficult situation. This is how your
Department functions. The Commission
may give you wonderful reports about your
functioning but the fact is there are callous
people in your Department who had no
feeling for this woman who was fainting
and who say it is not their job; if you
want to take away the dead body you have
to make your own arrangements and your
own means of conveyance. On that day
I said I shall rise this in Parliament and I
will question Dr. Karan Singh and Dr.
Mahishi. Well, one little thing and it is a
matter of personal experience. The control
tower, is functioning all right, but obvious-
ly there are certain points about which
care has to be taken. For example, during
bad weather I think the officers should be
there at the tower, but they are never there.
Some petty officer is there. Technical experts
are not there. They should be in the tower
during bad weather. In most of the coun-
tries during had weather the officers are
there, but we have so much of good weather
that officers are not worried about it. In
other countries there is mostly bad weather
and the officers are alert. Here in a loose,
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slopply manner everything gocs on. Tech-
nical officers should be available round the
clock to give navigational aid. Then, I
come to staff training. More training of
staff is necessary. You will obviously look
into the matter. Then, there is the ques-
tion of discipline. I do not want that sort
of fascist discipline to be imposed, but I
do think if there is consumption of alcohol
and the man is flying with alcohol in his
stomach, he should be discharged. You
should take severe steps. I really think
that your rescue facilities are very inade-
quate. I think you should go into the
whole question and find out whether your
vescue facilities are adequate or not. Be-
yond that I do not want to give any
opinion as to whether you should resign
or you should not resign. From that side
they say that you should resign and from
this side some people say that you should
resign. It is up to you to decide. It is
up to your conscience whether you should
stay on or you should go. Such a serious
tragedy must shake up the department.
It must shake up the whole Ministry.
Some forty-eight human beings were Kkilled
and some of them were our best people,
Members of Parliament and Ministers. Well,
every human Dbeing’s life is valuable. It
should shake you up mentally. It should
shake you up morally. Materially also
your whole department should undergo
a total metamorphosis. If you think that
you are in a position to carry on and
bring about that shake-up, well and good,
stay on, but if you think that you will
not be able to cope with the task, then
you should take your own decision.

DR. KARAN SINGH: Sir, it is indeed
a very unhappy episcde that the hon.
Member has related and there can be no
excuse for callousness or lack of sympathy
on an occasion like this. The only thing
that I can think of at the moment is that
whein a crash like this takes place I under-
stand that the police becomes responsible
and nothing can be moved or removed until
the police gives clearance.

DR. Z. A. AHMAD: Clearance was given
by the police.

DR. KARAN SINGH:
had given clearance,
excuse.

DR. Z. A. AHMAD: 1 asked them to
shift this body, but they said that they

1f the police
then there was no
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would do 1t all togeth«t and not indivi
dually

DR  KARAN SINGH That 1s 1ndeed
most deplorable and I would certainly get
that particular incident looked 1nto to find
out who 1s 1esponsible

DR Z A AHMAD
tiat officer

I can also 1dentify

DR hARAN SINGH Sir, two or thiee
other points the hon Member has raised
One s the question of officers 1n the con
t ol tower As I under<tand 1t, the con
t ol tower 1s always manned by people who
have suitable technical qualifications I
agree with him that when the weather 1s
bad 1nore vigitlance 1s required than other
wise, but I do not thin. that the control
tower 15 over left without adequately qua
hfied technical personnel It 1s a very tech
nical job Wira regard to traimng, I do
not know whether the hon Member was
referring to training of pilots or training of
ground staff Both are important I have
alreac'’y mentioned that the pilots training
15 being completely  revamped and the
ground staff training also certainly needs
to be looked 1into, particularly when new
equipment 15 installed Then the question
of disapline 1s a very valid one  Unfor
tunatsly a general deterioration 1n the
standitds of disapline has become very
much a national feature and we 1n the
Airlires cannot afford the luxury of this

SHRI SITARAM KESRI
will you take some steps?

At least now,

MR DEPUTY CHAIRMAN Let him
comp ete

DR KARAN SINGH We  certainly
cannot afford to have any indiscipline No
indiscipline should be allowed whatsoever
As a matter of fact, a number of discph
nary actions have been taken against the
pilotc for various reasons, for unsatisfactory
condi ¢t before also and also after the
crash two pilots’ services have been termi
nated, one has been suspended and seven
or eight have been taken off the com
mand

SHRI BRAHMANANDA PANDA
(Orisca)  Take action on them 1if they go
on strike

DR KARAN SINGH Certainly we
are not going to tolerate any sort of indis-
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cpline among the pilots  For example,
I would feel 1t a gross irresponsibility 1f a
pilot who 1s paid so heavily should have
an alcoholic diink before he flies, this,
surely 15 something which he himself should
rcahisc  T'hey are highly paid—they are
skilled people—drawing large salaries, they
are not 1n any way underpaid If they do
not have this much basic scnse, 1t 1s regret
table I do not want to condomn all the
pilots But ceitainly there has been a de
plorablc lack of esponsibility on the part
of many pilots which 1s a very unfortu
nate matler and which places not only me
but the whole nation 1 a very very
awkward position that a highly paid and
specially privileged group of this nature
should behave 1n this manner We are
very cognizant of this and we will certainly
do whatever 1s possible to see that the
situation 15 1mprcyed

SHRI CHANDA SHEKHAR (Uttar
Piadesh)  Sir 1 want to ask for a clanfi
cation frorm him The hon Dr Z A
Ahmad nirrated a verv tragic story and
he gave the speufic time, as between 9 and
10 the next day of the crash The Minis
ter said that hc would look into 1t What
should we understand by 1t>  Will he tell
the House who v ere the officers posted on
behalf of the Civil Aviation Department and
the Indian Airlines at that time on the
spot o the occurrence® Did anyone of
them know D Ahmad or recognise him~
Or could “ear hum that he 1s an MP or
not* Will he give a report whether the
Civil iviation  Departments  Secretary,
Joint Secretary, Under Secretary Section
Officer they were discussing  something
else, something more 1mportant? Who
were the officers there between 9 and 10
and will he make a statement as to who
were the officers from the Civil Aviation
Departinent and the Indian Airlines on
the spot between 9 and 10, and what they
were doing?

SHRI BHUPESH GUPTA- Sir, Mr
Chandra Shekhar has very mightly made a
constructive suggestion  The time should
be known the deployment of the offiaals
should be known to the Government, and
the Minister should find out from the regis
ter and other 1ecords as to who were the
people there, and from that he should
draw up the Iist and locate that officer
and that officer should be summanly dis
missed from seivice
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MR. DEPUTY CHAIRMAN: Let him
sav what he 15 doing.

SHRI BHUPESH GUPTA: That should
be done, and we want to be told in
Parliament what action he has taken. Dr.
Ahmad says that if he parades the offi-
cers, he will be able to 1dentify him.
Therefore, parade them in your front, all
the officers who were there; he will go and
identify them.

MR. DEPUTY CHAIRMAN: Let the
Minister answer.
SHRI BHUPESH GUPTA: He will

identify that particular officer. He cannot
remain there; such an arrogant and bru-
tal type of person should not occupy any
public position at all, leave alone this
kind of position.

SHRI HARSH DEO MALAVIYA: Will
you also please find out whether it is a fact
that there was no water in the taps at
Palam for 3 days?

MR. DEPUTY CHAIRMAN: Mr. Mala-
viya, you have had your say.

SHRI BHUPESH GUPTA The Minis-
ter should make a statement on this point,

MR. DEPUTY CHAIRMAN: He has
got up to answer Mr. Chandra Shekhar.

DR. KARAN SINGH: About this paiti-
cular episode, had he been good enough to
write to me or let me know, I would have
found out. Now that he has said about
it, T will find out what the facts of the
case are.

DR. Z. A. AHMAD: If I had wiitten
to you earlier, the thing would have been
lost; it would have been dealt with by
some Under Secietary or Deputy Secre-
tary and no attention would bave been
would

paid, and some routine answer
have been given.

SHRI CHANDRA SHEKHAR: It is a
tragic situation. I want your guidance

specifically. Here is a Member of Parlia-
ment of the stature of Dr. Z. A. Ahmad
who says on his personal knowledge that
such an incident happened and happened
at a particular time. As an ordinary per-
son, as a layman who has no experience
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of adnnnstiation, as a human being I feel
that <ome top people of the Civil Avia-
tion Department and the Airlines should
have becn persent at that moment on the
scene of occurrence; some one responsible
should have been there. And if someone
responsible was there what was he doing?
Why is he feeling shy to say that he will
make a delinite statement? Who were the
persons on duty on that occasion? Or the
Cnvil Aviation o1 the Indian Airlines did
not think it at all necessary to post any
senior or junior officer or even a peon at
that particular time?

MR. DEPUTY CHAIRMAN: He has al-
1eady said that he will find out. Evidently
he does not know at present.

SHRI CHANDRA SHEKHAR: I do not
want to hknow anything from him. I
want to know from you. After all, a

Member ot Parliament like D1. Z. A. Ahmed
makes a statement on such a tragic inci-
dent, Whether it was Mr. Satish Loomba
o1 anybody else—Mr. Satish Loomba was a
trade union leader with whom I may have
differed—even an ordinarv person deser-
ves a2 human treatment when such a thing
happens. 1 have every reason to believe
that what Dr. Ahmad says is cent per cent.
tive. As a Member of Parliament am I
not entitled to know from the Minister
whether it was> a fact or not that some
officers were posted? If they were posted
whether in the opinion of the Minister or
in the opinion of the Government they
failed to report at the place of occurrence,
and if they failed what action has been
taken against them? I want to know from
you, Mr. Deputy Chairman, what is the
way out for a Member or Parliament if
such  serious allegations are made? Is it
enough for Ministers just to look into the
brief prepared by their officers and get
themselves satisfied and we remain as
ignorant as we were before the incident
narrated by Dr. Z. A. Ahmad? What is
the way out for us? I want your ruling.

SHRI BHUPESH GUPTA: 1 suggest
either you give a direction on your own
or appoint a small Committee of this which
would specifically go into this question.

MR. DEPUTY CHAIRMAN  There is
no question of a Committee of this House
being appointed.
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SHRI CHANDRA SHEKHAR: Mr.
Deputy Chairman, I also know what is
the problem and I know the procedure.
I suggest that all rules should be suspen-
ded and the House should hereby appoint
a Committee. We shall know who oppose
and who support the appointment of such
a Committee. Let the country know who
is opposing and who is supporting. M.
Deputy  Chairman, 1 know enough of
Parliamentary rules. Nobody needs any
coaching on this matter. I do not need any

coaching. I know what are Parliamentary
rules.
MR. DEPUTY CHAIRMAN: Mr.

Chandia Shekhar, Dr. Ahmed had made a
statement here. Evidently the Minister is
not in possession of full information rcgard-
ing the particular incident. He wants time
to go through the information and then

take whatever action has to be taken.
So, I think, we leave it to the Minister to
report to the House when the action
is taken,

SHRI BHUPESH GUPTA : Sir, this is
a fair compromise. He should idenuify the
officer. If he cannot identifv the officer
he will be open to the charge that he i
not capable of even locating the officer
concerned. Therefore, he has to identify
the officer, tell us his name and action
should be taken against him. I have got
a list of officials of the I. A. C. who are a
shame.

MR. DEPUTY CHAIRMAN: Yes, Mr.
Chandrasekharan.

SHRI K. CHANDRASEKHARAN: Mr.
Deputy Chairman, Sir, ...

SHRI HARSH DEO MALAVIYA: Mr.
Deputy Chairman, you fix a date for his
reporting to the House—two days or three
days.

SHRI K. CHANDRASEKHARAN:
the hon. Minister has drawn the attention
of this House to the important conclusions
that the enquiry report of the High Court
Judge has pinpointed. I am sure that the
enquiring judge has also made a large
number of recommendations for the con-
sideration of the industry, the Department
of Civil Aviation and the Government as a
whole,
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MR. DEPUTY CHAIRMAN:
biief.

Please be

SHRI K. CHANDRASEKHARAN: Even
though these conclusions have been read
out by the hon. Minister, I would take this
oppertunity of asking the hon. Minister to
rcad between the lines through the whole
report. I have been trying to follow this en-
quirv through the various newspaper re-
ports and from what little I have been able
to gather-—whatever be the view one may
take so fa1 as the pilot and the co-pilot are
concerned and whatever has been concluded
against them by the enquiring judge—I
have no doubt that the faunlts of the
management of the Indian Airlines and
the faults of the Civil Asviation Depart-
ment, Particularly of the control tower,
cannot bhe lightly taken. Sir, many defects
have been pointed out so far as these two
pilots are concerned. I put this question
to the management of the Indian Airlines,
through the hon. Minister: Who 1is res-
ponsible for these defects and for giving
these pilots the command and co-piloting
of the Boeing concerned, with all these
defects? I charge the industry with setting
pilots against the ICPA and favouring pilots
who are not members of the ICPA, so that
the only organisation of pilots in the in-
dustry can be reduced to a weak state. And
for the purpose of setting pilot against
pilot and pilots against the pilots’ associa-
tion, a certain method of treatment has
been adopted consistently by the high-ups
in this industry, and the result is that we
are having commanders and co-pilots of
this type. T say, Sir, that commanders and
co-pilots of this type are still at large in
this industry and thev are continuing to
command and co pilot some of the aircraft.
I say, they arc incompetent to do so. Their
onlv competency is that the management
shuts its eyes because they are not members
of the ICPA. I submit, Sir, that a caste
system is being attempted to be created by
the industry <o far as the pilots are con-
ceined. A supaior caste of weak pilots,
defective pilots, is being sponsored by this
industrv.  This sort of approach and policy
which unfortunately began three or four
years back in this industry should be given
up by the management of this industry.

The second thing that I would like to
state is that whatever be the defects in
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the method of landing adopted by the
commander and the co-pilot in this case,
the fact remains that the aircralt was allow-
ed to go to the Quter Marker; the fact
remains that the control tower had told the
aircraft that the localiser was off the air
and this was likely to be misunderstood.
Sir, the fact fuirther remains, as the hon.
Minister himself stated in his own words,
that the flaps have been opened as if for
an ILS let-down. All these clearly show
that there has been some sort of misunder-
standing between the cockpit and the con-
trol tower. And to what extent is this
accident on account of that misunderstand-

ing? And who are at frult in the control
tower? These will hav: to be enquired
into. It had come to lLight, Sir, at some

stages of this Inquiry, that the Officer-in-
Charge in the control tower at the time
was not a person competent to be in
charge. He had been superseded several
times previously. And he had recently been
granted his promotion, and the result of
that promotion has been the aertion of
misunderstandings of the type we had on
the night of 31st May. I would, therefore,
request the hon. Minister that these points
be investigated into

DR. KARAN SINGH: Sir, in addition to
the findings that I read out in response
to the Calling Attention Notice, the Court
has made certain observations and recom-
mendations. And these will now be avail-
able to the hon. Members. And certainly
all these will be looked into very carefully,
processed and action taken wherever neces-
sary on these recommendation-.

Sir, as far as this question of the ICPA
is concerned, without going into that
matter in detail, I think it is not true to
say that. If anything, from what T have
gathered from this Report, the Judge has
suggested that the selection of the check
pilots should not be in the hands of the
ICPA. It should be taken out of the hands
of the ICPA and should be given to the
management. In addition, we are now
giving the DGCA two full time check pilots,
drawn from the Indian Air Foice. So far,
the DGCA has no pilots of his own to
check. He used to take from the Air
Force. This is the system ever since the
Air Corporation came into being 20 years
ago. Now the time has come that the
DGCA should be given check pilots of his
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own, who are not members of the Airlines
at all and who are directly undcr the
DGCA. We are in close touch with the
Indian Air Force which is the only other
bodv from which we can draw exgertise.
I have been personally in touch with the
Chief of Air Staff who is also a member
of the Board of the Indian Airlines. And
we are looking into that. As I said earlier,
Air Chief Marshal Pratap Lal, a distin-
guished Ayer himself, is taking over as full-
time Chaiiman of the Indian Airline: from
the 1st of August. I may assure the hon.
Members that whatever weaknesses or lacu-
nae are there in the training will be
looked into on top priority.

SHRI SALIL KUMAR GANGULI (West
Bengal): The latest reports indicate that
there would be very many accidents in the
near future in the Indian Airlines tecause
of the haphazard action taken. Omne can
understand the pilots being tested for the
purpose of finding alcoholic contents and
whether they have consumed alcohol. But
of course, the ICPA itself demanded this for
a long time. Now the system which has
started is to have pilots examined before
every take-off bv employing 35 doctors.
without having anything else to do, these
doctors are taking blood pressure and all
these things. Now, Sir, if a person’s blood
pressure is required to be taken every
morping, it is likely that the blood pres-
surc may fluctuate because the employment
of these pilots remains on keeping their
bodies fit. This will keep their minds
outside the cock its thinking that whether
they will be allowed to hold that flight
at all because of these doctors and this
beautiful svstem of medical examination.
I have no doubt in my mind, Sir, that
there will be many many accidents in
future. I would request the hon. Minis-
ter to consider these aspects and not to
push in too far.

DR. KARAN SINGH: Sir, we cannot
have both the ways. On the one hand
there is reason to believe that some of the
pilot—again I want to go on record as
saying that I do not condemn the pilots
as a group—have been consuming alcohol.
And there is a great demand that we
should introduce checks. Now, when we
introduce the checks, you say that you
should not introduce because it will dis-
tract their minds.
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SHRI BHUPESH GUPTA: No, no. He
did not say that
DR. KARAN SINGH: What he said

was that the medical test that we have now
inttoduced in four international airports
might disttact the minds of the pilots.
and therefore, we should reconsider it.

SHRI SALIL KUMAR GANGULI: 1
never said that. T said that if they are
to be tested every morning, noon and after
noon and if the doctor comes and cvery-
time tests their blood pressure which fluc-
tuates and if the doctor asks them to stand
on one leg and so on...

DR. KARAN SINGH: Obviouslv there
is no desiic whatsoever to harass the pilos.
Number one. Then, number two: I agiee
that it is an unfortunate thing that we
have to introduce thesc tests at all. The
ideal situation would be that, as I said
carlier, the pilots themselves have a self-
denving ordinance and assure us that this
is not happening. But when we have in-
stances wheie, as, for example, in the
Secunderabad crash, we found in various
other crashes . ..

(Interruption)

SHRI BHUPESH GUPTA- But how will
ou test every one?

DR. KARAN SINGH: We do not test
every pilot. And I may also clarifv that
it is only if the doctor feels that prima facie
the pilot has consumed something, only
when we feels that, the test is conducted.
But these tests have gone on for some time.
I sincercly hope and I want it to go on
record because sometimes a view is created
that I am trving to denigrate the pilots’
dass; I am not doing that at all. DPilots
are the highest paid. Thev are highlv skill-
ed technicians. But thev must also im-
prove their performance and we must also
trv to do our best.

SHRI BABUBHAI M. CHINAI (Maha-
rashtra)* Sir, T am not going to take much
of your time. I must very frankly state
here one thing that since morning I have
heen sceing something  unusual in this
House. It is this that the party in power,
their own Members, are going and having
a dig at the Ministers. They have another
platform where they can do this, their
Executive, their own committee, their own
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‘eparate mecting, and even their own
lcader. I do not understand why they

are taking the nme of the House to do
this, Conung to disapline, Sir,—we are
tilking of discipline—we want hundred per
cent discipline in the Aviation Department.
Jh ¢ 35 no doubt about it. I would re-
quest the honourable Minister to look into
this hecause I find that discipline has been
lacking verv much in every class so far
av Aviation Depaitment 15 concerned, among
the pilots, the ground staff, and other
categotics of staff. Not only that. They
are very highly paid. We are told that
nearly 34 to 55 lakhs of rupees are being
paid everv month as overtime to these pco-
ple. 1 do not think there is any other
Department of the Government of India
which pays Rs. 34 «r Rs. 35 lakhs as over-
time to its emplovees. In spite of such
huge overtime paid, we find that the be
haviour of the staff 1s so uncivic. Great
discipline is desirable among the staff and
Dr. Karan Singh will have to give an
assurance to this House that he means busi
ness and that he will enforce discipline
with every member of the staff irrespective
of the consequences, and if he does it, we
will all stand by him. If, in doing so, all
the planes are to be grounded for months
together, we do not mind it and we will
travel by other means of transport. But
disapline must be enforced so that (1) such
accidents do not take place; (2) people are
not inconvenicnced: and (3) it will be a les-
son to the othat members of staff in other
departments and other walks of life, and
to Members of Parliament also.

DR. KARAN SINGH: T do appreciate
and accept the < ntiments which the honour-
able Member has expressed that discipline
must be strict!s enforced. And it is cer-
tainly our intuntion to trv and do <o.

st AEizaT SWE WEV: S,
§ o gET WA A 3, 4 HEIW TEA
St wzAr gf Sue e faEmr g
#x geA A Fgww § @@ w@
werTST WTEd & @ A€ e
w@dt =fgw, ggWafd wwe  FT
sifgq fF wErCST AEE w1 OFNE
e C R B S
AT ¥ 39 N S @w aeit famr
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fefe wor I ¥ &1 W@ AT W
TE & geem g ar fr mEren
ATET A AT FHATTEAT F1 qFcaa fawar |
39 9T FgT FTATA 1 MY ®WY I
RO HATT FX WA AR
g7 F AT AT wWFEICET A
FHITET A #g fzar f& fwd &
faems #E GFgd @gr grmy ST
F adren swq & v oz@ qvE &
THR FATAAGAAT agr 97 oA
g1 s, et A% gW A AF g
a1 fF w1 3EEH & WRedoHo
F TG T FE AIAT ATZAG qAGT
A g, T wa @y "W g =
qrEeEd s HF T #T AR fawter
FO FT HIT ATZRT AT FT AT
g AE S T gATS TEIT IIA AT
AEKA AFAAT A FASAT AT T
g mg gem zfeEe uaR A
T 8l F #AT WZET ¥ I IFEAT
Teat g & @@ mew A ¥ A
F gars W& F A Y Aqee g
fF o oAt sawar v @ g A
et g qEEe # ogErn Jere
JeIA w1 FAE @ fzar smEm
o 34 fgar ewar wrw &y Serd
wT aegE W wgr fewr S ?

To &9 fag  ITwMiT wgiew,
S qg WY A7 19 Qe qEeq
T FEr o Iw F fawyr wOF Far g
fF 37 qur fFft geam & fag
T fEar Aty BY wE S o3IF
Ft FFAMY *F fquuage fwar ar
MR 99 1 O o F A w8
St FFarEr  FEr oo 3@ &N
F I

'Y S gy faaaw fammoan
JEeafs  wERT, F g moar ot
e AT ST & 99 &1 aga
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7R % A_G WE! TN ag A
FET AT F ST YF wIeed &
faez gadt ot a7 @@ & gfaow &
AT FOGIEE § ogAdr O ww
M OIW AT qET W & AR I FY
w g fF saa @d SrosfrodTote
g A WX 39 F a8 g Sodfre
@ogo FI A IF TANCHT T T
g1 @ gw W AdA afEqA
¥ @ £ AfFT 3F AT W FO
TOT | gA FE T HRAEA
% g WMAT ATGET AT AT AN
qEY FUT 1 gW wmred &1 fwT ¥
IF FX WE AT TG, AB FHESH
g ¥ oger ft fawm 31 @ W
g9F g gFar 8 98 & I Q@
g1 @ ¥ mfums wew  HERET,
M 99T BH FH TR Fg qFA |

SHRI JOACHIM ALVA Sir, I apolo-
gise to you for being r1ude to you 1 am
grateful to you {or having called me I
want to know onc thing fiom the hon
Minista How many times has he sat
the cockpits of our plhines T hope he has
it ot feast 10 to 15 umes to have some
cnat with our pilots 1n order to know their
troubles I have sat with pilots all over
t1re world (xcept 1n China T have sat with
wme wn pilots  Russian  pilots, Biiush
pilots, Canadian pilots and Australian pilots
Ihey ha.e allowed me to sit with them
o that T could know what their troubles
were  Once A India pilots told me near
Genavr that thay wae having a hell of
t oublc with the Income tax people. The
Pon Minister 1s van competent man he 15
+vary docent man aind he s a great gentle-
twn I would hike o know whether he
liis sit with pilots  to know  what their
difficulties are  (Intenruptionsy No I am
not udding I have sat with 1ailway
(ngine dinvers 1n Calcutta  Bombay  and
Madras and othcr places qust to know the
hudships ol the dinvas It 1s not easy
to «t and travel 1n an ngine T am not
m Inginect or a scentist But T just
wintcd to know then difficulties.

Seconddy T want to ask the Mimster
whethar the pude of our ptlots has gone
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away.  Lhey wac efbaont, they never used MR DEPULY CHAIRMAN: But he

to dunk before getting 1nto the planes and
they were treally top dass people.  They
weie the best in the world. And. above
all they were mostly teetotallers. Ioday,
it 15 all gone. There was Captain Isaac.
I met his familv before crash., Ile was
diunk and the plane cashed.  Now you
have mtioduced so manv conditions. But
that is all after the horse has tun awav.
How many An torwe pilots have we got
into Indian Airlines and Air Indiaz When
they ate in the Air Fouce, they aie pie
pared to die for their motheiland. Many
of them have sacrificed their lives. Many
wives have lost their husbands. But the
moment they come over here, they become
black-mailers. They draw the highest sala
vies and thev stop the planes in oider to
get more and morc money. I want to know
whether Capt. Bhattacharva was asked not
to touch his plane as reported by M1, Gatle,
a foumer Muanagar of Hindustan Aeronautics,
as published in his article **Asian Skywavs”,

Ihen, S, I owould like to know <ome-
thing about the fire scivices.

MR. DEPULY CHAIRMAN: Pleare
wind up now.

SHRI JOACHIM ATV A: Just  one
minute, Sir, I have been fighting about

the fire services for yems together and I
had been mentioning about the fire ser-
vices quite often in the Lok Sabha. I had
stated that we must have the Dbest, top
class and internationallv accepted fire-fight-
ing equipment. But, today, we havce no
such fire-fighting equipment and our planes
and passengers suffer.

Then, Sir, I want to know from the
honoutable  Minister as to why he is so
averse to taking MPs on his Air Enquiry
Comnuttees. He takes his staff on the
committees. Why not MPs? He has many
people on his> staff who should go and
who should not be there at all. In early
fifties when there were Enquiry Commit
tees, MP+ wete there. We made this plea
that MPs should also be taken on thesce
Enquiry Committees. But it has not bcen
accepted bv them.

MR. DEPUTY CHAIRMAN: Yes, Mr.

Alva, please finish.

SHRI BHUPESH GUPTA: He has just

taken off.

must land now,

SHRI JOACHIM ALVA: One last word,
Sn. We are very much happy with the
Repore of Mi. Justce Sachar. He has not
rate.l encugh the tragedy of defective instru-
and other facilitics. But we are
that Civil Aviation Minister has
brought in Air Marshal Lal now, one of
lhg most  pahitotic officers. In  the Lok
Sabha we saw that Shri V. Shankar, then
could not hold the double duties of Secre-
taty  of Communuations, Ministry and
Chaiimanship ol I.A.C., and boss over a

mer is
happs

most eflicient, patronic General  Manager,
Arr Marshal Lal.
MR. DEPUIY CHAIRMAN: All right,

Mti. Alva. Yes, Mri. Minister.

DR. KARAN SINGH: Sir, the honour-
able Member has askcd many questions.
But he has alvo asked whether 1 sit with
the pilots o1 not. Yes, 1 do. In fact,
whenever T Hy, I take the oppoitunity to
g0 into the cochpit and talk with the pilots
[ talk with thcm in the air. Not only
do T talk with them, but also I have made
tt a point to call the President and the
Genaal Secretaiy of the Indian Commer-
cial Pilots’ Association and I have discussed
with them. hccavise, as he savs quite rightly,
the pilots must behave in such a manner
that the nation is proud of them. T do
not want to denigrate the pilots as a lot
and it is vaiv unfoitunate and painful
for me that pilots’ errors and pilots’ short-
comings have been so prominent in the last
year.

SHRI BHUPLESH GUPTA:
talked to them?

You have

DR. KARAN SINGH: Yes, I have spoken
to them.

SHRT BHUPFSH GUPTA:
officers also?

With the

DR. KARAN SINGH: Which officers®

SHRI BHUPESH GUPTA:
partmental officers.

Your de-

DR. KARAN SINGH: Of course, T talk
to the departmental officers also. Here I
am talking abount the pilots and I said that
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I talk to them and there ale certain pilots

in the TA and Al also with whom I have

tatked Then, I do not know about Mr.

Bhattacha.ji about whomt he made a

meution.

$s {a1 as the fire scivices a e conceined,
as [ said, we have done a lot and new
orders for aash fite tenders have  been
placed and these, we hope, will come as
scon  as  possible.

As lar as the question of including the
MPs 15 conceined, the House is there and
the Consultative Committee attached to my
Ministty is there and, therefore, I do not
tbunk I should unncceessarily burden  the
MPs with the woik of getting involved in
accident commuittees.

MR. DEPUTY CHAIRMAN: Yes, Mr.
Thillai Villalan.
SHRI THILLAI VILLALAN (Tamil

Nadu): Sir, T will put only a one-line
question for clarification because you do
not allow me to put all the questions that
I have.

I am putting this question with a hcavy
heart since the air crash is highly deplor-
able and we have lost <o manv precious
lives. Sir, T understand that the Indian
Comimercial Pilots’ Association has brought
to the notice of the honourable Minister
then and there the violations of the rules
of safety by the pilots, by the administia-
tive officers, for vears together. I have got
many instances and they have quoted them.

MR. DEPUTY CHATRMAN: No, please.
Do not quote them.

SHRI THILLAI VILLALAN: I am
not quoting. They have sent letters stating
that their pilots have been suspended for
erdange ing the safcty of aircraft operation,
violation of weather minima, certification
of Boeing-737 by unauthorised engincers,
safety of operation, etc., etc. I would like
to know from the honourable Minister
whether those ‘iolations of safety rules
wire brought to the notice of the Minister
and what steps have been taken. I would
like to know from the honourable Minis-
ter

MR. DEPUTY CHAIRMAN:
have put vour question.
Yes, Mi1. Minister.

Yes, you
Please sit down.
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DR. KARAN SINGH. Sir, T am not
anaie of what piedse points the honour-
able Mecmber is mentioning. But I can
assure  him, Sii, and through him this
House that any spedific points that are
biought to our notice with regard to the
violations  will certainly be looked into.
Mayv I, Sir, before I conclude, say one
thing® Of course, I was out of Inda.
But Dr. Mabishi was here. If the honour-
able Mcmber, Dr. Z. A. Ahmad, would
<end us all the details of the incident that
hie has mennioned, it will give us an oppor-
tunity to find out everything

STATEMENT BY MINISTER RE-
CORRECTING STATEMENT MADE ON
DECCMBER 4, 1972, ABOUT ACCI-

DENTS TO 22 UP NEW DELHI-HYDERA-

BAD DAKSHIN EXPRESS AND 39 UP

JANATA EXPRLSS ON 2ND AND 3RD
DECEMBER, 1972, RESPECTIVELY

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI MOHD.
SHAFI QURESHI):  Sir, on 4-12-1972,
the then Minister of Railways had made
& statement in the House regaiding acci-
dents to 22 Up New  Delhi-Hyderabad
Dakshin Expiess and 39 Up Janata Express
which took place on 2nd and 3rd Decem-
ber, 1972 respectively. In regard to the
acddent to 22 Up Dakshin Express, he
had stated that 2 persons sustained serious
mnjurics and that the Commissioner of
Railway Safety would be holding a statu-
tory inquiry into this accident at Bina from
the 8th of December, 1972.

\ statutory inquiry by the Commission
of Railway Safety is obligatory in case of
accidents in which trains carrying passen-
gers are imvolved and which are attended
with loss of human life andfor grievous
hurt (o passengers or damage to railway
property exceeding Rs. 50,000, It has,
however, been clarified subsequently by
the railway administration that in the case
of the accident to 22 Up New Delhi-Hyde-
rabad Dakshin Express on 2-12-1972, the
injuries sustained by the two persons were
of a minor nature. This heing so, no
statutory inquiry was necessary and was,
thereforc, not held. I may, however, add
that an inquiry into this accident has al-
ready been held by the railway adminis-
tration.



